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(a) how many new areas would
be covered with television relay during
g::i year 1980-81 and thier names ;

(b) whether there is any pioposal
10 8-t up a T levision rclay Cenwre
at Visikhapatnam in Andhia Piadesh,
if 8o, the detamls thereof ?

THE MINISTER OF INFOR-
MATION AND BROADCASTING
AND SUPPLY AND REHABILITA-
TION (SHR! VASANT SATHF)
(a) The Govanment 8 working
out a s¢heme o s*t up Relav Centres
in  various parts of the country by
using mucrowave lunk o coilaboration
vith the Mmistity of Comun mications.

(b) If frasible, under the proposcd
scheme, Visakhapatnam will also be
borne in  mmd. '
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Ravi-Beas Water i« ute Betw
ween Punjab and HMaryana

1557. SHRI CHIRANJI 1AL
SHARMA :Will the Minister of ENERGY
AND IRRIGATION AND COAL
be pleas~d to state :

(a) what are thc details of the
decision taken by the Central Governe
ment in regard to Ravi-Deas water
dispute between the States of Punjab
and Haryana;

(b) whether it is a fact that the
Punjab Government has not imple.
mented the decision of the Central
Government a8 yet and if so, what
are the reasons thercfor;





